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CENTRA AMNISTRATIVE TRIBUNAL, ALLAHABAD

LUCKNOW CIRCUIT BENCH
\

Registration O.A, No,47 of 1988

Hira S i n ^ Applicant

V etsVL s

Central Ground Water Boara

and Another Respondents

Hon.Mr.Justice U.C.Srivastava, V .C , 

^jgQ»Mr» A,3«Qorthi« Member (A)

(By Hoii.Mr.Justice U,C.Srivastava,VC)

The prayer of the applicant in this application 

under Section 19 of the A ^in istrative  Tribunals 

Act# 1985 is that he should be deemed to have 

voluntarily retired on the expiry of 3 months 

notice period in October, 1985 or atleast from 

the date he was relieved from service i .e .  5th 

March, 1987 and further it  may be declared that the 

order dated 4 ,3 .8 7  accepting his resignation is 

null and void and of no consequence in view of 

letter of voluntary retirement and that he is also 

entitled to all the pensionary benefits,

2* The applicant entered the service on 7 ,5 ,6 6  

as Asstt.Geophysicist in Geological Survey of India, 

Northern Region, Lucknow. He was selected by 

Union Public Service Commission as Senior Geophysicist 

and he joined Central Ground Water Board on 11 ,5 ,78  

where he continued to serve t ill  31 ,10 ,84 . He 

tendered his Technical resignation from service of 

Geological Survey of India on 4 ,5 ,8 0  and his entire 

period o f  service were counted in the Central Ground 

Water Board. He was selected as Scientist SE—1 in



Remote Sensing Applications Centre U .P . after 

his application was forwarded by the Department 

where he joined on 1.11.1984 and his services 

were treated to be on Foreign Service. After 

completion of 2o years on 7 .5 .8 6 , the applicant 

alleges that he gave notice on 2 3 .7 .8 6 of®r 3 months

. ^ a
a o t i c e v o l u n t a r ;^ y  retirement. An advance 

copy was also sent by registered post. In  order 

to e3!pedite voluntary retirement he sent an 

application to the Director of Remote Sensing 

Applications Centre# U .P . requesting that the 

necessary entries in the service book may be 

updated, was only on 1. 1 2 .86  he was required 

to send a copy,of the notice which was given by 

him. The copy of the said voluntarily retirement 

notice gg^t by him on 11 . 12 . 86 , but no orders 

on his application were passed and he was asked 

to tender resignation which he di# as he had got 

an assignment with the W .H .O . He tendered resignation 

with the reason to obtain No objection of respondent 

N o .2 because the W .H .O . would not have given assignment 

without Wo Objection. He left India on 23 ,4 .87  

and came back on 14 .3 ,88 .

3 . Prom the Counter Affidavit, the case of the 

Opposite parties is that no such notice was received 

and further in the absence of any notice the applica»t 

Cannot be treated himself to have retired from 

service . An acceptance o f  the same is  necessary.

The applicant cannot claim any benefits. Prom the 

Postal Authorities# it appears that some application 

in fact was sent by the applicant. The respondents

-  2 -
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should search out the application or found out 

as to whether the app?jcriat was moved by the 

spplicaat aad he shoui«l have toeea associated 

with such an enquiry which couia have been asked 

to furnish ^of the same. In case the aisplicatioB 

was tracea]3le or that a proof was there that it  

was seat to the respondents# the respondents are 

bound that it  is not necessary for a formal 

order acceptiag voluntary resignation should be 

there, in some of the cases after e>^iry of the 

period i f  there is  no order to the party conceraed# 

the party can presume that the same has been 

accepted* In this connection a reference may be 

made to the Instructions of the Govt, of India 

regarding voluntary retirement after ccmpieting

20 years of service applicable to the Central Govt, 

servants, a copy of which has been filed with the 

Counter Affidavit as Annexure-2 . A reference is  

particularly made to the Govt, of India Decision 

Note No, 3 which provides that even there be a notice 

of voluntarily retirement given by a Govt, servant, 

it  requires acceptance by the Appointing Authority.

A Govt, servant no±4ree may^presume acceptance 

and the retirement shall tee effective in tertns of 

notice unless the corr^etent authority issues an 

order before the expiry of the period of notice. Let 

the respondents directed to make an enquiry and 

to consider the case of the applicant in  the:.light
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of the Central Govt, decision above and let a 

^ecisj^on iia this behalf be taken within three months 

from the ^atc of the cGmmuiaication of this order. 

There will be no order as to costs.

Member (i?i)

i*'. 1

Datei 6th May, 1991 

RKM
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THE central ADMINISTRATIVE TRIBUNAL AH.AHABAD CIRCLE
BEt̂ CH LUCKNOW„

s)\ hi

<3

%

HIRA SINGH . . . .  APPLICANT

* Versus

central  GROUND WATER BOARD & . . . . .  RESPONDENTS
ANOTHERS.

I N D E X

21 •No. Partfcculars . Page No,

1 . Application uader Section 19 of the
Administrative Tribunal ^ct, 1985. 1 - 11

2. S_chedule-A Copy of nobice dated 23 .7 .86
sent by applicant to the Chief
Hydrogeologist Central Ground
Water Board# Faridabad. - 12 -

3. ^chedule-B Postal receipt issued by.
Postal Department. ' - 13 -

Schedule-C Letter dated 25 .7 .86  sent
by applicant to the Director 
R .S .A .C .^U .P  Lucknow. - 14 -

5 . Schedul&-P Letter dated 6 .8 .8 6  sent by
the applicant to the Director 
Central Ground Water Board#
S .R . - 15 -

6 . S.chedulfe~S Letter dated 1 .12 .86  to the
applicant by Senior Adminis­
trative Officer for G^ief 
Hydrogeolbfist & Monber - 16 -

7 .  Befafedul&-F Letter dated 11 . 12 .86  by
applicant to the Chief Hydro­
geologist Central Ground Water 
Board/ N .H .IV Paridabad. - 17 -

8 .  Schedule-G Letter dated 20‘.1 ,87 to Chairman
from B .p .c . Sin ha# Chief Hydro- 
geologist Member. - 18 -

9* Schedule-H Oj-ggj- dated 5 .3 .8 7  communicated
to the .applicant by Sri A.K.Ahir 
Deputy Secretary to the Govt, of 
India . - 19 -

10 . Application under Section 5 of limitation
Act^ _______________________ 29-^2 1 '_

^ ADVOCATE.

• ' i ' '
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Application under Section 19 of the Administrativie Tribunal

Act 1985

h i
iJ

IN THE CENTRAL AmiNISTRATIVE TRIBUNAL, ALLAHABAD CIRCUIT

BHMCH LUCKNOW

y

BETWES^

Htra Singh  ̂ gggd about 45 years 

S /0  Late Sri Haghurai Singh

R /0  524/25 Lai a Suraj Bgii Marg,

New Hycierabad Lucknow*.

AND

1.* Central Ground Water Board#

Govt, of India,

NH IV Paridabad, (Haryana) 121001 

& Jam Nagar House#

1 Man Singh Road# New Delhi 

through Chief Hydrogeologist & Member

2 . Central Ground Water Board 

Ministry of Water Resources 

Govt. of India

Krishi Bhai,?an, New Delhi

through Chairrnan and Deputy Secretary (GW) 

to Govt, of India

. . . .  Respondents

Dii.TAlLS Of APFLICATICM : Under Secticxi 19 of the

Ajjnjinistrative Tribunal Act 1985

1 • Particulars of the 

Applicant

i) Name of the applicant
I

ii) Name of father

Hira Singh

Late Sri Raghurai Singh

i
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iii)  Designation and 

office in which 

was employed

Previously Sr. Geophysicist 

Central Ground Water Board 

Ministry of Water Resources 

Government of India  

Nex  ̂ Delhi

on Foreign Service with 

i^onote Sensing Applications 

Centre, Uttar Pradesh

iv) Offi ce Address

v) Address for 

service of all 

notices

C /0 Sri K B Sin ha# Advocate 

Kri shna Niicun j 

Barud Khana 

Lacknovj

'V

2 . Particulars of the 

respondent

i)Name and/or design a 
tion of respondent.

ii) Office address of 
the respondent

iii )  Address for service 
' of all notices.

1 .  Central Ground Water Board,

N H IV  Faridabad (Haryana) 

and Jam Nagar House#

1 Man Singh Road, Nev? Delhi' 

through Chief Hydrogeologist ^  

Member

2 . Central Ground ^ater Board 

Ministry of Water Resources, 

Govt, of India,

Krishi Bhawan,

New Delhi

3 .  Particulars of the order/
against which application . 

is  made.

The application is  against 

the follox.;ing order
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i) ©rder N o .

ii) Date

iii)Passed  by

35-15 2/98-GW 

Mardi 1987

Dy Secretary

Govt of India,

in the name of President

iv) Subject in brief : Volantary reti ronent^of the

applicant as sOught/Sy^him 

by letter dt 2 3 .7 ,8 6

y 4 .  Jurisdiction of the Tribunal

The applicant declares that the subject matter of

- the order against ^^hich he wants redressal is  within 

the jurisdiction of this Tribunal.

'■•V

5 . Limitation

The ^ p l ic a n t  further declares that the application 

is within limitation prescribed in Sec. 21 of 

the Administrative Tribunal Act 1985.

The applicant further declares that not-with-standing 

that the period of one year has elapsed since the 

passing of the impugned order dated Sth March 87 

mentioned in para 3 at N o . I I  of the petition , 

the present application deserves to be accepted since 

immediately after thp acceptance of t h e  said resignation 

and being relieved from service on March 14, 87 the 

applicant left the country on April 23, 1987 anacame 

back to Ind ia  on 14th March 1988. Before leaving the 

country the a p p l i c a n t  sought legal notice and was told 

that the period of limitation for seeking redress is  

three years and as such action may be taken when the

■ applicant returns'ir, about a y e a r . Accordingly the
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applicant was throaghout under the impression that 

the pericd for redress of grievances is  3 years but on 

3 1 .5 .8 8  his presant la*wyer told to applicant that under 

the Administrative Tribunals Act 1985 the period is  only 

one year and not 3 years as under the General Law of the 

Land, ^t vjas because of wrong legal advice that the 

filing  of the present petition has been delayed v^hich is 

excusable.

6 . FACTS OF THE CASS

That the applicant obtained the Degree of M .Sc 

(Geophysics) fron Banaras Hindu University in the year 

19 63 and x̂’as placed in 1st D ivision . Subsequently the
I

p-?titioner did Post Graduate Course in G eo th ^ics , and 

Training in Geothermal Exploration from PISA (Italy) 

in 1975.

A ' \

\
The applicant entered service on 7th May 1966 as 

Assistants Geophysicist in Geological Survey of India# 

Northprn Region# Lucknaw. He was promoted as (Geophysict 

(Jr) Class I , Grade I I  in Sept. 1971 and continued in 

the service of Geological Survey of India# t ill  4th of 

-May 1978 .

it.

Thereafter on being selected by Union Public Commissicxi 

the applicant was posted as Sr Geophysicist and he joined 

Central Ground VJater Board on 11th May 1978 at Southern 

Regional Headquarters# Hyderabad^ On this post the 

applicant was declared Quasi- Permanent w .e .f .  11 May 81 

and he continued to serve Central Ground Water Board till 

31st Oct. 1984.

That on 4th May 80 the applicant tendered Technical 

resignation fron service of Geological Survey of India 

w .e . f .  4 .6 .8 0  and the entire period of service rendered
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by the applicant in Geological Survey of India were counted 

towards his service in the Central Ground Water Board.

The applicant was selected as Scientist SE~i in Remote 

Sensing Applications Centre U »P • after his application 

was duly forwarded by the Central Ground "̂'’.^ter Board.

The applicant joined Remote Sensing Application Centre 

on 3rd Nov. 84 at i^uckno^^. T}yis posting of the petitioner 

was on Foreign Service ss from 1st of Nov’ . 84*

V'Jhile serving in Remote Sensing Applications Centre# U .P . 

the applicant was made Scientist-in-charge/ Geophysical 

Exploration Division of the said Centre and was posted at 

Jhansi w .e .f .  5th Nct/ . 84 . The applicant's lien was retained 

in the Central Ground Water Board and his services with 

Remote Sensing ^ p lic a t io n s  Centre v?as as on foreign Service. 

Accordingly pension and le’sve salary contribution were being 

sent by R .S .A .C .  to re^ondent no l w .e . f .  1st Nov. 84 , 

t ill  4th March 87 .

That the applicant conpleted 20 years service on 7 .5 .8 6 .  As 

the applicant wanted to retire, he on 2 3 .7 .8 6  gave 3 month's 

notice of v )luntari^ retironent to respondent no 1 and 

recrû  sted the Director o forward the same

to respondent no 1. '^he applicant also sent an advance 

copy of the said notice of voluntary retirement to 

respondent no 1 by registered post. The copy of the said 

notice is  being filed herewith as Schedule ' A‘ . and the 

registration receipt issued by the Postal Department is 

annexed herewith as Schedule 'B ' . ^he copy of the letter 

addressed to Director of t ^  being

filed herewith as Schedule ' C  .

That to expedite voluntary retironent the applicant on 

6 .8.86 sent a ’letter to the Director Of Renote Seising
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Applications Centre, U *P • requesting that the entries 

in applicant's service book may be updated and preparation 

of other papers and needed fonnalities for voluntary 

retirenent may be in it ia ted . ^  copy of letter dated

6 .8 .8 6  is ^n e x e d  as Schedule 'D ' •

7:.

1 '

That till  1 .1 2 .1 986  no action \-̂as tsOcen on the applicant's 

notice dated 23 .7  .8 6 . I t  v̂ as only on 1 .1 2 .8 6  that the 

respondent no l sent a letter to the applicant asking for 

a copy of the said notice. A cOpy of the said letter dated

1 .1 2 .8 6  is  annexed herewith as Schedule ' E* . 0^ receipt

of the said letter the applicant on 1 1 .1 2 .8 6  sent a ccpy 

of the letter dated 23 .7 .86 to respondent no 1

- a copy of letter dated 11 .1 2 .86  is  annexed herewith 

as Schedule ‘ F' .

That on 2 0 .1 .8 7  the respondent no 1 sent a letter to the 

Chairman, Central Ground Water Board - a copy whereof 

is  being annexeji as Schedule * G* . '^his letter was sent 

as the applicant was pressing for early acceptance of his 

request regarding voluntary retirement.

That in spite of all the correspondance made and undertaking 

given no formal order on the ^p lic a t io n  seeking voluntary 

retirement by the applicant was passed.

In this connection it is  stated that as early as 6th 

August 86 the applicant had received a telegran from W .H .O . 

intimating that his name is being considered by the said 

Organisation for an assignment and enquiring whether he 

will be available to join in case he is selected.

To this telegra:n the applicant conveyed his 

accw-tance. Having cane to Know of this commitment of 

the ^p lio a n t  as also his selection, the respondents 1 &2
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di(3 not take prcrapt action on the request of voluntary 

retirenent made ty the applicant asearly as 23rd July 1986.

On the other hand t ^ i n g  advantage of the situation 

tfee applicant was advised to render resignation as 

otherwise No ovjection of re^ondent no 2 could not be 

obtained in the absence of v^hich W .B .O . would not have 

given assignment to the applicant* The applicant submits 

that on expiry of the notice period of 3 months in 

Oct. 1986 the services of the petitioner came to an end and 

he is  deemed to have retired voluntarily frcm service. 

Hai,;ever, as he was not being relieved and no formal orders 

had been passed., the applicant had no alternative but to 

tender resignation else he would heve been deprived of his 

assignment with W .H .O . a  copy of the order dated 4 .3 .8 7  

accepting the resignation is being filed herewith as 

Schedule 'H ' . The applicant sutmits that he was forced to 

resign which resignai:ion is  null# void and inc^erative 

and does not effect the status of the applicant as having

I
voluntary taken retirement.

The applicant submits that the resignation has no 

effect as the period of notice of voluntary retirement 

expired in Oct. 1986 and it  became effective immediately 

thereafter. Moreover/ the resignation was not given by 

tiie applicant of his own free vjill and is  as such not 

binding ©n tAe applicant, and does not effect his ri^ht 

of taking voluntary retirement.

\,c

That the applicant joined the service of W .H .O . on 

2 0 .4 .8 7  and left the country on 23 .4 .8 7  . The 

applicant returned to India  on 1 4 .3 .8 8 .
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'^he applicant sutmits that as his voluntary retir sraent 

becaiie effective on expiry of 3 months notice dated

2 3 .7 .8 6  in Oct. 86 he ceasedto be in service andthe 

order dated 4 ,3 .8 7  Schedule 'H ' is non-est ant3 

of no consequence and deserves to be completely ignored 

and the applicant is to be treated as having voluntary 

retired-and e n titl 'd  to all pensionery benefits .

7 . RELISF(S) Sought : a) it  be declared that the applicant

is to be deemed to have

voluntary retired on the expiry
‘I

of 3 months notice period in 

Oct. 1986 or at least fron 

the date he was relieved 

fzcm service i . e .  5th of 

March i987 .

b) It  be declared that the order 

dated 4 .3 .8 7  Schedule ‘H*

is null and void and of no 

consequence in vievj of letter 

'of'voluntary retirement dated

2 3 .7 .8 6  Schedule ' A* . -

c) I t  be declared that the applicant
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is  entitled to all pensionary benefits 

and the respondents 1 & 2 be directed 

to fix  his pension and other benefits 

and pay the same to the applicant upto 

date with direction to continue to pay 

the same in future also .

8 .  Interim order# i f  played for : X

9 , Details of the reraedixfe is  exhaased , X

10. Matter not pending with any other court etc.

The applicant further declares that the matter 

regarding vjhich this application has been made is  

not pending before any court of law or any other 

authority or ariy other Bench of the Tribunal*

J

y

11 . Particulars of Sank D^̂taft/Postal Order in 

respect of the Application fee i

1 . Name of the Bank on which drawn

2 .  Demand Draft N o ,

OR , .

1. Number Of Indian Postal(s)

2 . Name of the issuing Post office

3 . Date of issue of.Postal order(s)

4 . Post office at which payable.

12 . Details of Indexi

An index in duplicate containing the details 
\ '

' of doaiinents to be relied upon is  enclosed.
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13 . L ist  of Enclosares:

\a.

SCHEDULE ' A' Copy Of notice d'^ted 23 .7  .86 sent by 

applicant to the Chief Hydrogeologist & 

Member Central Ground •̂’Jater Board# 

5'aridabad.

SCHEDULE 'B '

SCHEDULE 'C

Postal reeef 

Department.

issued by the Postal

Letter dated23.7.86 sent by applicant 

to the Director# R .S .A .C  U .P . Lucknov?

SCHEDULE 'D '

SCHEDULE ’ E'

. . .  Letter dated 6 .8 .8 6  by the applicant to 

the Director Central Ground 5?Jater Board^

S .R . ^

. . .  Letter dt 1 .1 2 .8 6  to the applicant 

by Sr Administration Officer for 

Chief Hydrogeoligist Member.

SCHEDULE 'F ' . .  . Letter dated' 1 1 .1 2 .8 6  by applicant 

to the Chief Hydrogeologist 

Central Ground Water Board, NH IV  

Faridabad.

-j-

SCHEDULE 'G' .. Letter dated 2 0 .1 .8 7  to

Chairman# from B .P .C . Sinha , ' 

Chief Hydrogeolpogist & Member.

SCHEDULE 'H ' Order dated <î y.3 .87 corimunicated 

to the applicant by Sri A-K* Ahir# 

Deputy Secretr3ry to the Goct. of 

In d ia .
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In verification

I ,  Hira Singh (Ngiie of the applicant)-,

S /0  Late Sri Ragharai. Singh, aged about 45 years/ 

resident of 524/25 Lala Siiraj Bali Mgrg, New Hyderabad, 

Lucknow, do hereby verify that the oontents of paras 

frcm 1 to 13 are true 'to  rny personal knovjledge aad 

belief and that I  have not suppressed any material 

facts .

To,

Place : •

Date : \ 3‘uaaC 'IS'&'B

Signature' of ^ p l ic a n t

The Regi strar,

Tvl'feuTxciA

. . .
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To,

Hydrogaologist & flGmboc. 
rn ? Ground uatar aoatd.

1 2 1  (Hui-ysna).

3h6nai-284Q01#

No. HS/CGUB/R«t/S5/i
Da tad: 23, 7 ,86 .

f'* ̂  «sL.*r,
Through- Th, OlM otor. , .p .

C .G .U .B .

to join S«»3t9 r,5n3l(,Q topJi^-it'o^VT, h'®** 3 ’ *1U.G-> tl/N
atj ScientiGt '*set ui fK Cbutra, ijhtnr Pratiq&h

or tu= a poriod
striyinq to rind fn m  '* «-'-'Hiit.u,(,<,
gotting qraater iob aatisfBctinn h rrrbl(jc;s and

V uitiv thfi Rai.-,otL> W i n g

utiich is ijri * s w t o n o t r t c u B ~ I n s t i . t u t < ^ r n ' f T o d y ^ h ,  

SciBoco i Enviror^.nt. Covorn^pVt „r S t L r P r S d S ^ r ^ " *  ‘" ’ •

a^rvic. .itn t“« ^ 2'= r  • «  of
CQTm s eB .'isatt. nfiophyeiciat ui?h fj fts^rUd my
or Ir»di«i«joining data I  surve^y
decii îri^d by fv s t Anr.t^* Qttttina ciueBi-paxmcnencv

ratirsinant from tha Cowernaent of TnS\ voluntary
kindly b® cl^^n oratuiti/ o«»nni ^ori/ico* 'jo 1 rî ŷ

C  benofits and agrnittad  ̂^JjeAonery «id  otnoir tr)ria,ln?î l

V  coir;p3-^ticn of iian patiocJ, voluntary patirnmant. on

touts <-‘ait*‘r u U y , 

(Hir^ Si.

Sclanti8t-»st •

jijjif(x̂ \ui 2^-7.66.

*<> *
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M «inci»fa/4'’ '»/r ite  here “ Letter” , “P afcer o r ‘'Railway Receipt” with th
before it when necessary. __ -
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out ’■'•/ means o f two diagonal li^ e s^  i
...........................

jnsurcd (or Rs. (in fig.)... . / . . . . . words),...
efhTT 5rrT: 90............. ^

Insurance fee Rs. Woight (Iti v o rd j)

- V
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Sf M S I& k“ ^JSX„'s i .

132, Civil Linas, 
Jnansi,

NO.RSAC:GEO:86«87:HO-4| 
Dated! 23rd July *86.

To,

Tha Director,
R« S« A* C * , U* P«,
Lucknou.

Sir,

\1,

I am enclosing harawith tny notice of 

voluntary retirement from Government of India Ssrvica 

which may kindly ba forgardad to the Chiaf Hydrogoologist 

& nembsr, Central Ground Uatar Board, NH IV, Faridabad 

elong with a cartificata from your end that 1 have bean 

permitted to ba absorbud in Roraoto Sunsing Applications 

Centre, Uttar Pradaah and such absorption u ill  be in 

the public intBrast,

A3 my lian period of 2 yepro axpiros on 

31*10*8G and ono is  roquired to give a notice of at 

least 3 months before taking voluntary retirsmnnt, 

it is  request(?d that this application may kindly bs 

foruarded immediately.

E n d :  AS above. Yours Faithfully,

(Hira iinhfy) 
Sciontist »SE»



I- ■' /

NO. RSAC:GED:86-87:0O2(a^ 
Dated: 6th August*66*

To,

Tha Director,

Central Ground Uatar Board, s R.
2 ”  ®* 291, Hydetguda,
Hyderabad - 5nnn29.

‘ /

k

(■

sir.

C-E.U.B., raridabad for y o u ^  
information and necessary actlnn if 4« 
requested that the enJ^Hs in ^ s J ^ i L

or°othar “ P<*at0d end preparation

.< " V

Yours Faithfully ,

(Hira/siiyh)

Sciantist-in->charge«
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To

N0.3-[)02/78-CH.ustt

Govt.of Indie 
Central Grounfl Wrter 
Fdridabad.

Dated the ivbor

'oh.Hire Singh 

Scientist Incharge 
Remote Sensing Applications\Centre,
Uttar Pradesh,
Geophysical Exploration Division, 132, Civil line 

i  Jhansi.

Sub: Notice for voluntary retirement from Govt.service.
I

Sir,

I em to request you to kindly send a copy of letter 
seeking therein voluntary retirement from Govt.service the 
same is not rea:'5;y traceable for processing the case for 
Govt. approval/permis sion.

: V

Yours faithfully,

SR.ADMINISTRATIVE OFFICER 
for CHIEF HYDROGEO La: 1ST Z. ?'^E'TER

Copy -to the Director, Remote Sensing Applications
Centre, Ottar Pradesh, B-i9, Sector-A, ' ’ahanan .-.r, L jcknow 
Please refer to the Pay S. Accounts Office, F rii^brd letter 
N0.S-1I/PA0/03V/B/86-87/2000 d t .6 .1 i .8 6  and to request th,-t 
an amount of P5. iO ,288/-may please be deposited to the Fay
S. Accounts Office, through Demand Draft towards the lien 
charges in respect of Sh.Hira Singh, Sr.Geophysicist, CG.VF.

PI'/23 /11 /86

( JATIMDER )
SR.AD^aNISTR^TlVE OFFICER 

for O-̂ IEF HYDROSEOI.OG 1ST C.

•i
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To

Moat iM cdiate

No.40/CH/CGWB/KD/87- 

Govern»ent of India,
Central Ground IJater So&rd, 

Mlniatry of Water Reaourcei,

Jamnagar House,

Mansingh Road,

New Delhi, the 20th Janaary ,1987.

'7̂ :

Sir,

The Chairnan,

Central Ground Water Board, 

Ministryiof Water Resources, 

Krishi Bhaw n, .

New Delhi.

ogu nas requested for early acceptance of his request.

Enel? as above.

Yours faithfully ,

Sd/-

( B .P .C .Sinha )

Chief Bydrogeologist & Member

J d t .20 .1 .1987  received
from Shri U i ^ S i n g h ,  Sr .Geophysicist.

^ <r Copy to Shri Hira Singh,Sr.Oeophysiciet 

for information with re f . to his l e t ^ r  d t .2 0 .1 .1 9 8 7 .

~icz-s--^— ^

( B .P .C .Sinha ) '

Chief Hydrogeologist t M e m b ^

• • • t «

>

Vfe'



N0.35-152/78-GW 
Government of India 

Ministry of v;ater Resources

New Delhi, the ^th March, 1987,

ORDER

.'7̂ "

J

>

A

The President is pleased to accept the resignation 
of shri Hira SLngh from the post of Senior Geophysicist 
in the central Ground Water Board with effect from 
^.3.87 (AN).

(A.K.Ahir)
Deputy secretary to the Govt.of India

Distribution

1.
2 ,

3.

if.

Chief Hydrogeologist, Central Ground Water Board, 
Jamnagar House, New Delhi.

Pay & Accounts Officer, Central Ground V/ater Boaid. 
NH-IV, FarLdabad. ’

Sr.Administrative Officer, Central Ground Water 
Board, NH-IV, Faridabad.

Chief Engineer, Central Ground Water Board, 
Jamnagar House, New Delhi.

Director, Remote sensing Application Centre,
B-19, Sector - A, Mahanagar, Lucknow (U .P .).

Shri Hira Singh, c/o Director, Remote Sensing 
Application Centre UP, Lucknow.

■ ' ■s

The secretary, Department of Science & TecJinology, 
Government of U.P. Sachivalaya Bhavan, Lucknow.

Guard File,
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IN THE CENTR/;.>L AQ'-ilNI Si’RATIVE TRIBUNAL ALLAHABAD aRCUlT

BMCH LUCKNOW

-V

Hira Siagh agei ae>0'>̂t 45 years# 

S /0  Late Sri Raghurai'Singh 

R /0  524/25 Lala Suraj Bali Marg, 

New Hyderabad Lucknow

versus

.* . %>plicant

1. Central Ground -^ater Board!

Govt of India / NH IV  ^aridabad 

Haryana# & Jam Nagar House#

1, Man Singh Road, Nev? E>elhi 

through Chied Hydrogeologist & Member

\r',

< 'V

2 . Central Ground Water Board 

Ministry of Water ^^esources 

Govt of India

Krishi Bhawan# New Delhi Secy 

through Chairmaia and Deputy/(G W) 

to Govt of India
Re^ondents

APHil CATION UN p m  SBCTICMgj

■ OF ACT

The £5>plicaat states as under :

1. That after the acceptance of the applicant's

resignation frc»i the post of S r . Geophysicist, Central 

Ground Water Board, and being relieved from service 

on March 14# 1987 applicant left  the country on 

-̂ p̂ril 23# 1987 and came back to India on 14th 

March 1988 .
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2 . That before leaving the country'applicant sought legal 

notice ana was told that the period of limitation 

for seeking redress is three years and as such action 

nnay be taJken when the applicant returns iti about a ?ear.

3 .  That due to aforesaid legal advice applicant was under

the impression that the period for redress of

grievances is  3 years but on 3 1 ,5 ,8 8  his present

, lawyer told the applicant that under the

Administrative Tribunals Act 1985 the period of

limitation for seeking redress is cely one year and not 

3 years.

4 .  That because of wrong legal advise the filing of the 

present petition has been delayed which is‘ excusable. ’

■<

5 . That in ,the  aforesaid circumstances it  is  expedient in 

the intere*st of justice that the delay i f  any in  filing 

the claim petition may be condoned otherwise the 

applicant will suffer irreparable loss and injury.

Wherefore it  is  respectfully praye(^hat delay 

in filing  the present; petition may kindly be condoned and 

such other orders as are deemed just and proper be al^o 

passed.

LUCKNa^?; dated
Advocate 

Counsel for applicant

JUNE,‘ 1988
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IN THE CENTRAL A04INISTRATIVE TRIBUNAL, ALLa HaBAD CIRCUIT

BENCH LUCKNa^

.V

f  ' ’ 1983 , . ■ ’ 

i AfflDAViT

I

'V '

Hira Singh ^p lic an t

vs

'Central Ground Water Board & another . . .  Respondents

AFFIDAVIT

1/ Hira Singh, S /0  Late Sri Raghurai Singh, 

aged about 45 , years, R /0  524/25 Lala Buraj Bali Marg,

New %derataad, Lucknovj, do hereby solemnly affirm as ' *

under :

1* "^hat the deponent is  applicant in the above noted

case andis well versed with the facts deposed hereafter.

' --

2. That contents of paras f to

of the acccmpanying application are true to my knowledge,

LUCKNOW^DATED 

0"-<e/i<2 fsr 1988

mH

DEPCNENT--

I

VERIFICATION

, I the above named deponent do hereby verify, 

that the contents-of paras 1 & 2 of 'this affidavit are 

tree to my knov^ledge.

■ DEPCMeNT

3  Us>-wtck| dl^owJl'

’ vvMnr
nj 1x3 -*■
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CWtt ^ Memlitt

GiVfcfni.*’’ of 
C.trrI

u' li!'fef-l<a'' ^ PoW®J, 
jKrtjUAiiAD IHaryanei

I
BEFCHE THE CEN|RAL ADfvlINlSTHATiVE TRIBUNAL, CIRCUIT KKCH

L U C K N O W

ID*A. NO. 47 of 1988 .(L)

* : ' '

Shri HSô a Singh

Versus

*
Union of India & others

• •• Applicant .

0pp. Parties

COUNTER: AFFIDAVIT BEHALF OF THE OPPOSITE PffiTIBS.

* # «

li S .K . Das aged about 57 years son of 

late Shri Hemanta Kumar do hereby solemnly affiim and 

state on oath as under*-

1. That the deponent is posted as Chief Engineer and

Member. Central Ground Water Board in the office of the

opposite Party No. 2 and-he has read and understood the

contents of the application as well as the facts deposed ■ 

to herein under in reply thepof.

2 .  That in reply to the contents Of paragraphs 

i to 4 of the application needs no comments.

3 . That in reply to the contents of paragraph 5 

of the appiiction it  is submitted that the petition 

filed by the applicant is time barred as it has been 

filed after a lapse of more than a year and under ' 

Section 21 of the Administrative Tribunal's Act, i985, 

this is liable to be dismissed on this .ground only.

’I'
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4.' That in reply to the contents of paragraph 6 of the 

a p p l i c a t i o n ,  it is submitted that the a p p l i c a n t  entered^ 

i n t o  G o v e r n m e n t  service in the Geological Survey of India o n  

7th M a y ,  1966 in the post of Assistant Geophysicist. Thereafte: 

on being select'Vr^ by the U .P .S .C . the applicant was 

appointed in the p o s t  of Senior Geophysicist in the 

central Ground Water Board with effect from 11th tv5ay,

1978 , which is being filed as m a .gW F.a= I  with this 

counter affidavit. The applicant was holding a quasi- 

pemanent status in the Central'Ground Water Board on 31st 

October, 1984 when he was relieved fran the Department 

consequent upon his selection in the post of Scientist 

SB in Remote Sensing Application Centre, Government of 

Uttar Pradesh. He b e in g  a C pasi- perm anent, h i s  l i e n  was 

r e t a i n e d  in  Central Ground W ater  Board f o r  a p e r io d  o f  ^hq 

y e a r s  v>/ith e f f e c t  from 1- 1- 1984 .

Since the applicant was holding a quasi-permanent 

status in the Geological Survey of India before his 

appointment in the Central Ground Water Board, he is entitlec 

to the counting of entire service rendered by him in 

Geological Survey o f . I n d i a  for all service benefits* The ' 

a p p l i c a n t  had opted to continue with the Remote Sensing 

Application Cm tre, Government of Uttar Pradesh and 

accordingly the leave and pension contribution amounting 

to Rs . 10»288/- have been received by the-Central Ground 

Water Board and the Remaining ^ount of Rs.7,833/-  is yet 

to be received on the said accounts from the Remote 

Sensing /p licatio n  Centre. In-regard to the appUcanfs
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Cfeirf Eriginifer t Um%m
Gov̂fnmnrt «< _

r, t,.l Giutrti
.  - .a , . . .  

fAHluAbAu (H«fl(*i'»i

. .  th,t he has completed 20  vears of service on

conten ion . .  ^eek voluntary retirement.

7 th Hav, 1986 and m  order to soeK

,h notice to the Opposite party No. 1.
he aave three months notice i; . ,

it  i .  sutoitted that as per instructions available

of Personnel and A<pinistrativ6 Reforms

in the D e p a r t m .e n t  of Pors

O .M .«o .25 0 i3/ 7/ 77-Estt (A*, dated 26th ..gust , 1977

0.M.N0.25013/3/79-Estt (A) dated 28-7-79. A copy 

the ^>ove letter is being annexed as Annexure-II 

counter affidavit. The scheme-of voluntary retirement on 

c»pletion  of 20 years c|.alifying service is  not applicable 

to those Govt. servants on deputation to A,tonomous Bodies, 

Public sector Undertakings, etc. who propose to get 

absorbed in the Autonomous Bodies/Public Sector Undertakings, 

etc. From the notice of the voluntary retirement received 

fran the applicant, it is clear that he intended to get 

himself absorbed in the Remote Sensing Application Centre, U.. 

a n d  with this intention only he gave a notice for voluntary 

retirement. A copy of the notice is being filed as Annexure- 

to this c o u n t e r - a f f i d a v i t .  Thus as per instructions of 

D e p a r t m e n t s  of P e r s o n n e l  and Training, referred to above, his 

request for voluntary retirement could not be acceded to. 

under the i n s t r u c t i o n s  (Annexure-Il) available regarding the 

voluntary retirement after conpleting 20 years of service 

applicable to the Central Goverrenent Servants before a 

Govt, servant gives notice of voluntary retirement, he 

should satisfy himself by means of a reference to the  ̂

appropriate administrative authority that_he has in f k t  

c«,pleted 20  years of service which, may qualify pension

This has also to be looked into with reference to 

' t h e  i n s t r u c t i o n s  available on the subject relating to
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retGntion of lipri of r\

A copv Of the above letter is being f i ™ ^ " " '
. 9 ed as Annexure-lV

to this counter affidavit, a  lier- of o, • '

Govt * '3uasi-permanent

r  a  Peaoa  O f

-  -ose „ho proceea on deputation on f o ^
assignment. In ^ r- -<-e-i-gn

y j-n tne case of such fiouf
^ servants who wich

revert back to the parent Depart.ent/Office within 

a Perxod of two years, they .ay , be taken back in the 

Parent Depart^ent/Office provided post held by h i . 

prior to his joining his new Deptt./Office continues to 

exist. In any case at the end of two years from the 

date of release from the parent DeBartaent/Office, such 

Govt., servant will have to resign fr ®  the parent 

Department/Office i f  reversion does not take place.

There are no instructions available on the subject

about terniination of lien on expiry of two years as the

resignation submitted by such Govt, servants, who

does not revert and acceptance of such resignation by

the Govt, will automatically lead to cessation of lien and would

enable such Govt, servants to get absorbed in the borrowing

Department/Office. Also.the-spirit of Rules regarding

retention of lien is that a lien of a Govt, servant on a 

post may under no circumstance be tenninated even with his

i l u T i - ' r i * : . * ' t . ®  to leave him without

lien fran a suspended lien upon a peimarient post. Thus 

.the rules on retention applies only so long as the Govt, 

servant remains in Govt, service. Obtaining of consent of the

- i
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Goverraent servant to the teiminatlon of lien is 

necessary in certain circumstances where the ,ovt 

servant is to be confi.,ed in another post under

Government. Such consent is not necessary in cases

‘■'here it is proposed to absorb him in non-goverraent 

- V i c e  would be to as. the Govt, servant concerned to' 

resign his appointment under the Govt, with effect from 

the date of such permanent absorption and the lien w in  

stand automatically terminated with the ceasation of 

Govt, service. I „  the instant case, the applicant had 

opted to continue with R .3 .A .C ..  an ..tonomous Institution 

under the Government of U .P . „o doubt he had completed 

20  years of service in his career but in ,aeH of the • 

orders regarding retention of lien, etc. referred to above and 

since the scheme of voluntary retirement being not 

applicable to those Govt, servants who propose to 

get absorbed in /autonomous'Bodies/Public Sector

Undertaking, etc. his request for seeking voluntary 

retirement after having completed 20 years of ,ualifyi„g 

service has no justification and cannot be acceeded to.

in regard to the contention of the applicant 

■that no action was taken on the applicant's notice for 

voluntary retirement, it may be mentioned that the 

original notice dated 23rd July. i986 of the applicant 

: was not received by the Cadre Controlling Authority. .

I A copy of the notice was called for from the applicant

I ■
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which Was received by the Governinent during the later 

part of December, 1986 and immediately thereafter the 

case Was e x ^ in e d . Before, however, the outcome of 

the examination of his request for voluntary retire­

ment could be conveyed, to the applicant, he submitted 

his resignation vide his letter' dated 20»i«i987 frQn

the post of Sr. Geophysicist in the G .G /# .B . A copy of

the above letter is being annexed as Annexure-V to this 

counter affidavit.

N
In regard to applicant’ s charge that the

applicant Was advised to tender resignation by taking

advantage of his having received the foreign assignment from 

world Health Organisation, it may be mentioned here 

that the charge levelled by him is baseless and unfounded 

and have no grounds* It is denied as he himself had 

submitted his resignation.

Vi/hen the applicant earlier requested for 

voluntary retirement vide his letter dated 23rd July 

i9S6f he did not mention therein of his having received 

the appointment of foreign assignment. Neither, the Govt, 

of India had at any time been informed either'by the 

applicant or by the Remote Sensing Application Centre 

as to through whom he had applied for a foreign assignment 

under the World Health Organisation. Under the instructions/ 

rules available on the subject, since the applicant was 

holding .a lien in the C.G.W^B., by .virtue of his 

deputation to the Remote Sensing At^plication Centre, all
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the correspondence for outside employment including 

foreign assignments under World Bodies were required 

to be routed through the Govt.-of India i . e .  the C .G .W .B. 

and the Ministry of Water Resources who were the 

Cadre controlling authority in respect of the category 

of post the applicant was holding. As such, the respondents 

No. i  and, 2 do _ not cc*ne.into the picture in so far as his havir 

received the , appointment for foreign assignment under W.H.O, 

is concerned. In so far as the applicants statement that 

the services of the-petitioner ca îe to an end on the 

expiry of the notice period of three months in October 

1986 and he be deemed to have retired voluntarily fron 

service is concerned, as stated in earlier paragraphs, 

since the scheme for voluntarily retirement after completion 

of 20 years service is not applicable to those Govt, servants 

who propose to get themselves absorbed in Public Sector 

Undertakings/Autonomous Bodies, the request of the 

applicant for voluntary retirement cannot be agreed to. The 

charge levelled by the applicant that he was forced'to 

resign is baselcass, has no substance and is denied. The 

correct picture is that the. applicant did not want to 

loose the foreign assignment received by him at an cost, 

for which he had never been sponsored by the Ministry of 

Water Resources. He himself, had submitted the resignation 

( Annexure-V) from, the ..post, on which he was holding a lien, in 

the C.G^W.B .

Fran the above, it would thus be seen that not 

only the charges levelled by the applicant against the 

Union of India are baseless, without any sound logic
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 ̂ s available on the subiert h, 

the foreign assignment ..ithout being o
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■ GovernmGnt service.

That in reply to the contents of y( ,

the application, it i ,  3Ubn,ittod th t 

did not Goaiplete 20  years o- ■ "

he i 3 not e a ; i  ; : T ^  , 0.  pen3ion,

- W a r y  r e tir^e n t . ^ - "^d e r a t io n  for

6 - That in reply to the contents of sub para (b)

I h a t T "  r  "

applicant ivas not eligible for volun- 

and he did not revert to hi retirement

- - r e p l e t i o n  o f  t h e  U e ^  —

' ’ O l a i n g  t h e  « .  i  ™  V e a r ,  h e  b e i n g
"9  >.he yj a SI-permanent post, hs h h •

* n  Which had b»»„ '̂‘̂ signed of his
cn ftad been accpeted and which h,rt

effect .c n • superseeding

per instructions/rules available on the h-

.A  copy Of the instruction i 3 being fiied a 1
to this counter affidavit. '^nexure-vi

That in reply to the contents of sub „ , >
O f  p . r ; ,  7  n f  -k ( c )  .
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% » d  1 1  needs no comments.
r  \.
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’-■I tio:;nd iVaici
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Wt are

'5Poi

I , the deponent above-n’amed do hereby verify that 

the contents of paragrap^ss j' to 2 — “̂ ^ue to my

personal knowledge while those of pares ^  to 

believed by me to be true on the basis of records and those 

of paragraphs ^^.-^ to are also believed by me to

be true on-the basis of legal advice.

(RENT

Enginsif & Hiiilii 
f f'̂ ment of Inlii,, '

I Ground Water Boartf,
'̂V of Irrigafian 4 FiMf 

^-iuAI/ie - • ’

,_9'-^1988 .

I identify the de p o n e r^^o  has signed before me.

Notaty

ADVdCATE
ADDL, ST/.iJ'miN0^CajI-'JCIL CENTRAL GOVT.

solemnly affilmed before me on

■ V-

-A

♦ at ^ /p m  by the deponent who is identified by

Shri V.K. ,Chaudhari, Advocate, High Court, LUcknow Bench.

/
I have satisfied mys§lf by ex^aning the deponent that 

he understands the contents of this 'affidavit v^hich have 

been read over and expl^ained to him by me*

*UPADHYAYA^
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€„-.7-1l/77::;MI(A) / f y
CtOVBHMNT 0?

M KISTHI OF -AGRI.& IRRIGATION 

(Beptt* of Agriculture )
«««

^QTIglCATlQN

The President is  pleased to appoint Shri 

l ir a  Singh as Senior Geophysicist 
Ground Water Board* a subordinate oifice of the 
Ministry of Agriculture and Irrigatlon(D@part^nt of 

Agriculture)* on a temporary laiis  with effect from 
the f o ^ o ^ n  of 11th May.1978 and untill further orders.

sd/-
, . ( BcK» SAHA ) . .

Deputy Secretary to the Govt, of India .

To

The Manager,
Governmerit of India Press,
Faridabad(Haryana) vith a copy of Hindi version,

• 0 •

\ j J L ^
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) S < A m n m m 2  m  co F iPM ici of so h ars*  Q m iF is fC f  mwf£<m

At m j  time after & Government ger\w*t has co^spleted 
y@srs^ - qualifying s ^ t v I g b ^ lie ' W  'giving'aotis® of laot 

1 & & B  thae m^aths in wilting to tbs appointifig ratl*.02lt jj
2?etife from .gcTiicae '

(a) '..file  aotle® of ^oluRtary retî raent isder g®«*pul® 
( l)  iia ll require aeeeplanca t)y tb@ appointing authority?

tbst wbê ® appointing authority does act refuse 
to OT penaisslon f or retlremsnt before the (sxpî y of fee
peTicid specified is  tb.© lald aotiea'c the ffatif@ment s^iail Ist-ooia® 
effective from the date of expiry or the said period©

• (3 ) B©Iet©d»

; (3^)Ca) ■ A ao'^ern^nt sen?snt r e f e w d  to-In ©uto^raleCl) say 
mal£© a reqiisst in minting t© .the appcirfting autho« 

. .r it y  to.accept notie® of folunterj r@tl.i«m6ot of ., 
&  ss than thr-ee months giving psasoss ■ there for |

Cb) Or rseeipt of a rsque-st wider elause(t)5tfe© appoint; 
Ing authority subject to tbs provisions of stib«rule 
(2Js say consider sudi request for the eiartaili^nt 
of tbe period of uotlee of three months on merits 
and if  it . is  satisfied that tbe eurtailJ»nt of tbe 
period of notice, hLII not cause any a&ainistratine 
isjconsentence, the appointing authority mayrelax the 
requirement of Hotic® of three moQths ©b tbe conditi' 
that the Governiaent serirant ^ a l l  not apply for 
>2omiT!utation of a part of bis pension before the 
expiry of tbe period of notice of three motitbŝ -

(if) S Gove ram® nt servant j ^o has ©l@cted to retire 
th is rule aod has given the necessary Rotie® to that ©ffeet to 
the appoiR.ting authority^ ^ a ll b® precluded from ^ttidmfing Ms 
notice except ^th the specific approval of such autbo-rityi

Provided that the request for withdrawal ^ a ll be laacs before 
the fetendsd date of his retireiseRto

(5 ) The pension ancd^ath»cuBi»retireitent gratuity of 
Governmnt servant retiring* under this rule shall be based or* the 
emoluments as defined under Rules 33 sod 3^ and the iocrease sot 
exceeding five years in his'^qualif^nf: service ^ a l l  not
him to any notional fixation of pay f, r pwposes of esi; 
peision and gratuity.

(6 ) This rule shall not spply to a Goveramsnt se ?eai,t

(a ) retires  under Hule 29»or -

(b ) retii^s from .Governisent ses^lvc® for. beljig ;• 
permanetly in an autonoacMf4 body or & ipt̂ bllr 
undertaking ■ to i=ihich he i . &  ©is dsputatiori si 
of seeking volisitary retire: ent.
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EXFLAgj^TION- For the purpose of this rule the expression 
"Appointing authority" shall mean the authority which is competent 
to make appointments to the service or post from which the 
Government servant seeks voluhtary retirement.

GOvEHNMENT OF INDIANS DSGISIOTIS

(1 ) Instructions re§arding voluntary retirement,- The 
following instructions will regulate the voluntary retirement of 
Central Government servants

(1 ) I f  a Government servant retires under the scheme 
of voluntary retirement while he is on leave not 
due, without returning to duty, the retirement shall 
take effect from the date of coii'.Tiencement of tte 
leQve not due and the leave salary paid in respect 

. such leave not due shall fee recovered as provided
I in Rule, 31 pf the C .C .S .(Leave) Hules,1972»

( i i )  Before a Government servant gives notice of
voluntary retirement with reference to these inst" 

-ructions, he should^.satisfy himself by means of a 
reference to theaoDropriate administrative 
authority that tie has, in fact, completed.feven_ty

^  . zea r iL .se .rV ic g ^a U ^to  •

____ i- In order to ensure the correctness of the length of
qualifying service for pension under the new scheme, it has been 
V o id e d  that the instructions contained in Decision(l) in Appendix 
10 i^ould be followed.

( i i i )  A notice of voluntary retirement given after
completion of tv;enty years’ qualifying service vri.ll 
require acceptance by the appointing authorijry if 
the date of retirement on Wbe expiry of the notice 
would be earlier than the date on which the 

s Government servant concerned could have retired 
voluntarily under the existing rules applicable to 
himCe.g* ,F .R . 56(5 ; ' ,- R u l e s o f  Hhe'Pension Rules,

X Article of C .S .R s . or any other similar
, rule ). Such acceptance may be generally given in

- all cases except those (a ) in v^iich disciplinnry
-—  proceedings are pending or contemplated against

the Government servant concerned for the iraposiiion 
of a major penalty and the disciplinary authority,
having regard to the circumstances of the caseTTs" 
of the view that the imposition of the penalty of 
removal or dismissal from sery;ice would be warranted 
in the case,or (b) in vAiich pi:osecution is Gonterapla” 

ted or may have been launched,in a Court of Law 
against the Government servant concerned. I f  it is 
proposed to accept the notice of voluntary retirement 
even in such cases, approval of the Minister-in- 
charge should be obtained in r e g a r d  to Group’A* and 
Group’B ’ Government servants and that of the Head of

• • • *  3 »
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the Departrnent in the cases of Group’C* aid 
Group'D* Governisent sorvaits. Even ^ere ĵ he 
notice of voluntary retirement given by a Govern- 
msnt servant rsquires acceptance by the appointing 
authority, liie Government servant giving notice 
may presuiae acceptance and the retirement shall 
be effective terms of Ifce notice unless the 
comoetent authority issues 'an order to the 
ecKitrary before the expiry of the period of notice;

(iv) The pension will be subject to the provisions of 
Rules 8 and 9 of these Rules.

(v) The scheme of voluntary retirement under these
orders will not apply to those \&o retire voluntary 
under the provisions of Rule 29 of the C.C«S. 
(Pension )Rules, 1972.

(vi) The scheme of voluntsry retlreuBnt under these 
orders will elso not apply to those Government 
servants on deputation to autonomous bodies/ 
public sector liidertakings, etc., ifco uroQose 
get abfiorbed in ifa^autonoiiQUg bodies/public 
undertakings, etc. The absorption of Government 
servemts on deput at Icxi to public undertakings/ 
autoncnious bodies, etc., in such autcxiomous 
bodies/undertaking,etc. and the grant of retirement 
benefits j;o them in respect of their servfce under 
Government will continue to be governed by the 
separate set of instruc tions issued by the . 
Ministry of Finance in this regard.

(vii) A Government servant giving notice of voluntary 
retirement may also apply, before the expiry of 
the notice, for the leave standing to his credit 
vtoich may be grstfited to him to run concurrently 
with the period of notice. The period^of leave, if 
any, extending beyond the date of retlremai on 
expiry of notice but not extending beyond the date 
of* which the Government serv^t should have retired 
on attaining the age of. superannuation, mav be 
allowed as terminal leave as per Rule 39(0  of the

' C.C.S.(Leave)Rules, 1972. The le^ve salary far
X  such terminal leave shall be payable In accordance

with the provisions cf the|5 paragraph 5 of Minis­
try of Finance(Department of Expenditure )0.M.No. 
l6vl)-EIV/(A)/76,da-ted the 2^th December, 1976. 

(G.I.jDept.of Personnel & A.R.,OoM.No.25013/ 7/ 77-Bstt(A^ fV.ted 
the 26th August,1977 and 0.K.No.25013/ 3/ 79-Estt.(A),datec. vne 
28th July,1979.5

GTArTFIGATION.' It is hereby clarified that Government servant who 
retire voluntarily are entitled to the grant of termiiial leave 
under Rule 39(6) of the G.C.S.(Leave)Rules,1972 and ssre also enti­
tled to leave salary in l\Mp sum &f. b one time sattlemerit under 
para.5(i)of O.M.No.l6(l)-E.IV(A)/76,€ated 2^.12.76(Se« fo-';oote 
below Rule |40(7),C.C.S.(Leave)Bules,';J^72,Swamy*s

(G.I.,Ki.F.,O.M. N o.P.1^2?/1/7r"Blv(A),dated the 30ta

m . ,

' A — -
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To The Chief Hydrogeologist & Member,

Central Ground Water Boaro,

N .H . IV, F ;.R lD ^ j^

sub. notice for voluntary retirement from Government 

of India service.

Reft Your letter No« 3-502/ 78-CH-Estto» dated 1/12/1986*

Sir ,

Vlith reference to your letter cited above, I am 

enclosing herewith a copy of letter dated 'i.'itd

addressed to you and sent through the Director, Remote SSnslng
Applications Centre, U»P,

3-

Yours faithfully .

V\

^ f 7 \
(H IR A  's ik s H

Scientist 'S E *

..... , r .

■ yC^

f t

< ^V ', f\,'

(H IR A  SINC34) 

S C I E N T I S T  'SE *

2 > "
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Geophysical Exploration Division 
132 Civil Lines,
Jhansi - 284901

NO* HS/CGWB/Ret/36/1 
Dated 23.7 .1986

To

The Chief Hydrogeologist & Member,
Central Gftjund Water Board,
NH IV, Faridabad (Haryana),
121  001  •

Through t The Director, R .S .A .C , U.P ,

S ir ,

I was working as Senior Geophysicist in C .G .v ;.B . S .R . Hyderabad 
and was relieved from there on 31-10-1984 A/N to join Remote Sensing 

Applications Centre, Uttar Pradesh as Scientist 'SE* with permission to 
retain lien for a period of two years in C .G .v ;,B , Having better working 
conditions, striving to find solytion to more challenging problems and 
9®tting greater job satisfaction here, I opt to continue with the 

Remote Sensing Applications Centre, Uttar Pradesh, which is an autonomous) 
institution under the Department of Science & Environment, Government 
o f Uttar Pradesh.

Now that I have also completed 20 years of service with the 
Government of India (having started my career as Assistant Geophysicist 
w»i-th the Geological Survey of India - joining date - 7 .5 .6 6 , getting 

quasi-permanency declared by G .S .I .  as Assistant Geophysicist, promoted 
as Geophysicist (Jr) tiiere and shifting to C .G .W .B . as Senior 
Geophysicist on 1 1 .5 .78  with entire service of G .S .I .  transferred to 
Board and getting quasi-permanency declared here also as Sr.Geophysicistl u 
I wish to take voluntary retirement from the Government of India service.// 
So I may kindly be given gratuity, pensionary and other terminal benefits// 
and permitted to take voluntary retirement on completion of lien period.

Yours faithfully ,

(Hira Is io ^ ) 
Scientist - 'SE '

i,i J
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(2) Retention of lien In parent department in the case of 
Government Servants getting employed in other dij^rtment-8.- 
question as to vhat procedure tfiould be folT^v«d in 
Government servants vorking is a particular 
apply in response, to advertisements or circulars 
-s for posts in other Central GovemTOnt Pepartments/Offices 
under consideration for sotae time past. ^It  has *
the following procedure should he foUowfi^d' in respect of such
Government servants«-

( A )  The apDlications may be forwarded
with the instructions contained in this Office 
Meraoraidaift (not printed) irrespective of whether 
the post applied M r  in the other Department/. 
Office is piarmanent or temporary*

(2) In the case of permanent Government -servants ^ei-r 
lien may be retained in the parent department/ 
office for a period of two years, Thej^ttoo^d 
either revert to'the parent jdtepartment/office 
within that period or resign from the parent, 
department/office at the end of that period* An 
undertaking t o  abide by these conditions may be 
taken from them at the time of forwarding the

y  applications to other Departments/Offices.

(3) In the case of quasi-permanent Government secants 
who wii^ to revert to the parent departflaent/ 
Office within a period of two years, they may 
be taken back in the parent Department/Office,' 
provided the posts held by them prior to their 
joining the new Department/Office continue to

’ ' exist. In any case, at the end of two years f r ^
the date of release from the parent Departmen-t/ 
Office, If  reversion does not take place. An 
undertaking to abide by those conditions may be 
taken from them at the time' of forwarding the 
applications.

(if) As for temporary employees, they *ould as a
matter of rule be asked to resign from the parent 
Bepartmnt/Office at the time of release from the 
parent Department/Office* An undertaking to the 
effect vlhat they will resign from -the parent . 
Department/Office in the event of their selection 
and appointment to the post applied for m a y ^  
taken from them at the time of forwarding the 
applications.

(er) In exceptionsCL cases Vhere -̂t w ^ d  tjjce some 
^ time for the other ]^partment/Office to confirm 

sudi Government servants due to xne .delay in 
converting t e m p o r a r y  posts into permaient ones, 
or due to scsae other administrative reasons, toe 

. permanent Governaent servants -may be Permitted 
to retain their lien in fc»e parent^^partment/Off- 
ice for one more year.^ Ijtoile
permission, a f r e ^  undert^^g  similar to J^e  ̂
one indicated in sub-para.(2) above m y be tdsen

•• •2 .  •

1
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from the peraanent Government eervants by the

(6) ?^ins  the period of two years referred to In clauses(''

w  2*̂  '*® officer tn theex-oad-
M̂T* w « ^  subj66t to the limits prescribed in
?An c- ?!!’4 dated the 9th March, 196»f,
(Appx,5 In this compilation), in case vhere t h r  ’ 
mlj^uin or the scale of pay 6f ^ e  new post is 
subst^Ually in excess of his grade pay in the 

^partment and such other orders as may be

iill^be ‘tePutation allovance
V11.L be admissible in any case •

on Instructions are applicable to the employees
<1! ii M? S/Offices of the Government of IndiaCexclud-
ing the Ministry of Railways and civilians in Defence Servicpc^
The members of the Central Secretariat Service/Central SerTetftT*-!

Service/Central Secretariat Clerical Service w iU
oracti^ Instructions in supersession of the
practice hitherto followed in respect of them,

> 1‘̂ th July,

S i^ n X A l l a n ..  A q^stlco has been raised as to whether in the 
? temporary Government servant \4io applies for a post 

occurring in the same Department/Office iMch is to be fn ied  
that direct recruitment an undertaking the effect
that, to the event of his selecticsi to the post h« will resien

is to be obtained or not. It is
o instructions contained above apply in all

2 quasi-permanent Government servant applies for
a post, occurring >toether in other department or the sane danart-

wbich is cade on direct recruitment baiis,
w it ^ i  to his post held by him earlier
o a S  \  of two years, provided the post exists. In the
fiSwffl L  Government servant, he should invariably be e

please from thet post in the event of his selection and

V® applied for. An undertaking to this

aopllLtion! forwarding his

E s tt .(C )^d ;^e a M * ’M ^ J / l 9 8 0 ® '  *  A,r .)o .M.R„.28015/2/80-

fiftn t^at during the period of eeten-

thft^av of Sh5 JS® PaĴ en̂ : Department
n«v 5 ?V,?£ ®®f in the ex-cadre post will be fixed in th e
?« M p n S Iff ^  subject to the limits prescribec

2  dated the 9th March, 196^,in
c a s ^  where the minimum of the scale of pay of the new post is 
substantially in excess or the grade pay drawn by the person 
concerned in the parent Department, The effect of the aforesaid



fvi noo I  officer In the new post has in most
S L  fixed at a figure below theminimum of the

S®v under F .R .35 subject to the limits 
laid in the 0#M, referred to above. A question has been

restriction ofi pay imposed in terms of 
para.1(6) dhould apply in a case where a permanent Central Govt, 
Government servant is apoointed to an ex-cadre post on the

Jn an open competition on the 
recommentotftoos of the Unikn Public Service Commission.

carefia consideration of the case and having 
restriction of pay of a Goveitiment 

servant vis-a-vis an outsider who is allowed to draw pay in

Dositioi^in fhflf anomalous
position in that the persons selected in an open comoetdjlilOTi
are tr^ted differently, it has been decided that in‘ such
cases \4iere Government servants are sheeted for e?)pointment
to e^cadre posts on the basis of their own application in

S  the Union Public Service CGomi-
alT^^d to draw pay in the scale of the

P.M.No .8/10/72.

V
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To

sir.

Most Imaediate

No .AO/CH/CGWB/ND/87- ^ ^ 3  

Government of Iw lia ,

Central Ground Water Board, 

Ministry of Water Resources,

Jamnagar House,

Mansingh Road,

New D elh i, the 20th Ja nu ary ,1987.

The Chairman,

Central Ground Water Board, 

Ministry of Water Resources, 

Krishi B h a w n ,

New D elh i.

Please find enclosed a letter from Shri Hira Singh, 

Senior Geophysicist,CGWB tendering his resignation from the 

central Ground Water Board for needful at your end. Shri Hira 

Singh has requested for early acceptance of his request.

1'7

E n d ;  as above.

Yours ^ i t h f u l l y ,

( B.P.C.stnha )
Chief Hydrogeologist & Member

■I

V

I

%

(>^
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Remote Sensing applications Cfentre UP 

Geophysical exploration Division 

132 Civil Lines 

Jhansi 284001

astel-Camp New Delhi

Dated: 20 .1 .87

To

The Chief Hydrogeologiet 6. Member 

Central Ground Water Board 

NH.IV Faridabad.

Sub; Resignation from Central Ground Water Board.

Ref: 1) Your letter No.3-502/78-CH.Estt. dated 23 .10 .84

ii )  Letter N o .2n /H S /78/Adm /Vol.II dated 31 .10 .84  of Director, CGWB.SR.

Sir,

I was released on 31 .10 .84  A/N vide letters under refeence to 

^ioin  Rem'jote Sensing Applications Centre UP as Scintist-SE retaining a lien for a 

period of two years.in CGWB. Now that the lien period^^s over, and I want to 

r.ontinue with the Remote Sensing. Applications Centre UP., I hereby tender ^

resien^ o n  from my services in Central f round_Water Board , It is requested 

"lihat the resignation fnnm the Board may kindly be accepted.

Yours faithfully.

( HiRA Sing

Scientist SE..

Copy for kind information to:

1) The Dy.Secretary (GW) to the Govt, o f India. Ministry of Water Resources 

Krishi Bhavan.New Delhi with the request that needful may kindly be done to accept mj

resignation at an early data . •

2) The Director, RSAC , UP Lucknow.

* V

( HIRA SINGH ) 

SCIENTIST S.E.
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•C DEi,K CFWCiil

‘ ° i .  n e  ray& Accomts om cer, COW? FariasS^e.

,9-1

2 , Guard Pile*
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No. 35-152/78-GM 
Government of India 

Ministry of Water Resources

New Delhi, March 13, 1 or7 ,

OFFICE MQ^ORANDUM

Subject*- Assignment of Shri Hlra Sinqh, Scientist SE

for*a‘ D e r i ^ d ^  Indonesia
p«sriod of eight months from December, 1986

Cnt?.! *" '=>’«

To .

1< L / , ,
. I ( A.K. AHIR )

Dy. Secretary to the Govt, of India
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IN THE CENTRAL A n ® N IS T R A T IV E  TRIBUNAL?ALLAHABAD CIRCUT 

BRNCH LUQ<NOW

O .A . NO. 47 OF 1988

Hira Singh aged about 45 years 
S/0 Late Sri Raghurai Singh 
R/0 524/15 Lala Suraj Bali Marg, 

Nev? Hyderabad LUa<NOW ........... Applicant

VERSUS

1- CENTRAL Ground Water: Board.

Govt. Of India
NH IV  Faridabad ( Haryana) 121 001 

& Jam Nagar House
1 Man Singh Road, Nevj Delhi 
through chief Hydrogeologist & Member.

2- Central Ground Water Board 
Ministry of Water Resources

Govt. of India#
Krishi Bhawan Nev? Delhi 

through chariman and Deputy Secretary (GW) 

of Govt, of In d ia .
R esp o n d en ts

APPLICATION OF CCNDONATION OF DELAY IN FILING_ 

THE REJOINDER AFFIDAVIT

In the above noted case the Rejonder Affidavit

could not be filed in time inadvertantly. The same is

being filed herevrith.

It  is  prayed that the delay in filing  the

Rejoinder Affidavit may kindly be.condoned and rejoinder

affidavit be taken on ricord & such other order as are

deemed just and proper be also passed.

Lucknow Dated 

<5?

Advocate 

Counsel for applicant

\



# ,

BEFORE THE CENTRAL ADMIISTISTRATIVE TRIBUNAL, CIRCUIT BENCH,

LUCIQ.JOW.

0 ,A . No. 47 of 1988 (L)

Fixed for : 2 7 .6 .1 989 .

s
:fidavit

y  ■ '
sfl. G b U R T i  

- a h a b a d ' W f

i
C O U R T ; 4.

Hira Singh . .  Applicant

Versus

Union of India and others Opposite Parties,

REJOINDER AFFIDAVIT 

ON BEHALF OF THE PETITIONER TO THE COUNTER AFFIDAVIT FILED 

ON BEHALF OF THE OPPOSITE PARTIES

I , Hira Singh, son of late Sri Raghurai Singh/ 

aged about 46 years# resident of 524/25 , Lala Suraj Bali 

Marg, New Hyderabad, Lucknow, do hereby solemnly affirm 

and state as under

1 . That the deponent is the applicant in the above

noted case and is well-versed with the facts deposed 

hereinafter.

That the deponent has read and fully  understood the 

Counter Affidavit sworn by Sri S .K . Das on behalf of 

the opposite parties and in reply thereto states as 

hereinafter follows.

That paragraphs 1 and 2 of the said Counter 

Affidavit need no reply.

That in reply to paragraph 3 of the said Counter
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f Affidavit it is stated that as stated in the claim 

petition the deponent v;as misled by the wrong advice 

given by the counsel to the effect that limitation 

for seeking redress against the impugned order dated 

5th of March/ 1987, is three years and not one year 

as subsequently advised by the present counsel on 

31st of May, 1988, after his return to India on 14th 

of March, 1988. The deponent states that there is 

good ground for condoning the limitation and deciding 

the disputes on merits.
/'

That in reply to paragraph 4 of the said Counter 

Affidavit, the averments made in paragraph 6 of the 

claim petition are reiterated and those contrary 

thereto are denied.

It  is further stated that as admitted in the 

Counter Affidavit the deponent entered into Govern­

ment service in Geological Survey of India on 7th 

of May, 1966, as Assistant Geophysicist. Thereafter 

with effect from 11th of May, 1978, the deponent 

was appointed in the post of Senior Geophysicist in 

the Central Ground Water Board, where he acquired 

the status of a quasi permanent servant. It  is 

further admitted that on 31st of October, 1984, the 

deponent was relieved from Central Ground Water 

Board upon his selection in the post of Scientist 

•SE* in the Remote Sensing %>plication Centre, Uttar 

Pradesh, and being a quasi permanent employee his 

lien was retained in the Central Ground Water Board 

for a period of two years with effect from 1 .11 .1 984 .

It  is admitted in the said Counter Affidavit 

that as the deponent was holding a quasi permanent 

status in the Geological Survey of India before his 

appointment in the Central Ground Water Board, he 

is entitled to the counting of entire service
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renderea by him in the Geological Survey of India 

for all service benefits. I t  would thus be seen 

that the period of 20 (twenty) years* service was 

completed on 7th of May, 1986, when voluntary 

retirement was sought on 23rd of July# 1986. The 

contention in the said Counter Affidavit to the 

effect that the scheme of voluntary retirement on 

completion of 20 (twenty) years' qualifying service 

•is not applicable to those Government servants on 

deputation to autonomous bodies, public sector 

undertakings e tc ., who propose to get absorbed in 

the autonomous bodies/public sector undertakings 

etc. is denied and it is stated that no such 

discrimination can be made. The deponent# when he 

applied for voluntary retirement, v;as on deputation 

to foreign service and there is no ground, much less 

reasonable ground, for not allowing the scheme of 

voluntary retirement to be applicable to the deponent 

who was serving on deputation on foreign service.

Such a provision even if  it exist, is violative and 

discriminatory and is not legally enforceable. It  

is further stated that at no time after the sutaiss- 

ion of the letter dated 23 .7 .1986  seeking voluntary 

retirement on completion of 2G (twenty) years' ■ 

service, any such intimation was given to the 

deponent. This excuse is being put forward now for 

the first  time before this Tribunal,

Vvith regard to retention of lien of a quasi 

permanent servant proceeding on foreign assignment 

on deputation as asserted in the Counter Affidavit, 

it  is stated that the sutanissionsmade therein are 

argi3mentative in nature and a complete reply thereto| 

can be given at the time of arguments. It  is , 

however, submitted that the lien of the deponent die 

not come to an end as he was not reverted to his
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post in the parent department. It  is admitted in 

the Counter Affidavit that there are no instructions 

available about the termination of lien on the, 

expiry of 2 (two) years in respect of the employees 

who are on deputation and as such the stand taken in 

that regard is without any substance. No consent as 

contemplated and asserted was taken from the deponent 

and the deponent was well within the right to 

exercise cption of voluntary retirement on completion 

of 20 (twenty) years' qualifying service.

That with regard to the averments about the notice 

dated July 1986 seeking voluntary retirement it is 

stated that the same was sent through proper channel 

and advance copy thereof was sent by registered 

post. This notice was given before the e :^ ir y  of 

two years’ lien and no complaint about non-receipt 

of the same was made t il l  

the despatch of letter dated 1 .1 2 .1 986 .

In this connection it  is further stated that 

the allegations that the scheme of voluntary retire­

ment is not applicable to those government servants 

proposed to get absorbed in autonomous bodies/public 

sector undertakings etc. is apart from being wrong 

is entirely vague and does not apply to the present 

case, particularly in view of the words ®Vno propose 

to get absorbed*' mentioned therein. No such case 

was contemplated v/hen the deponent went on foreign 

service on deputation and the said clause is not 

applicable in the case of the deponent.

It  is further stated that earlier to 2 0 .7 .*8 6  

the deponent had not opted to continue with Remote 

Sensing Implication Centre. So far as the' 

resignation sulcmitted by the deponent is concerned, 

the reason for submitting the same has already been



given in paragraph 6 of the claim petition and the 

same are reiterated. The allegations to the 

contrary contained in the Counter Affidavit, under 

reply, are wrong and are denied.

Regarding the allegations that the deponent 

while requesting for voluntary retirement vide letter 

dated 23 .7 .1986  did not mention therein of his having 

received the foreign assi-gnment, it  is stated that 

even the first  communication about the said assign­

ment by the M .H .O . was not received t ill  that date.

In this connection, it  is further stated that 

there was no question of routing the matter to the 

Government of India arose as the appointment came 

from the W .H .O . without being applied for by the 

deponent. It  may be mentioned here that first  

communication from M .H .O . about the said assignment 

asking for the deponent's consent and the avail- 

ability  was received much later on 6th of August,

1987, and at the time he had applied for voluntary 

retirement the deponent had no knowledge of his 

foreign assignment. There was thus no question of 

violating any instructions/rules, as alleged.

Regarding cessation of service on the expiry 

of three months* notice in October, 1986, it  is 

stated that as per Rules3 months’ notice of voluntary 

retirement is required to be given. That being the 

condition the voluntary retirement became effective 

on the expiry o£ three months'from the date of 

service of the notice. Accordingly, the deponent 

is to be deemed to have retired in October, 1986, 

on completion of three months’ notice period. The 

subiTiission of the resignation was caused for the 

reasons already given in the application. The saxd 

resignation is put through for all practical purpo«s

\
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as having no effect and its acceptance is also of 

no consequence. It  is further denied that the 

deponent has acted in contravention of the instruc­

tions / rules on the subject of accepting the foreign 

assignment. By the aforesaid allegations the 

deponent of the Counter Affidavit has shown his 

gross ignorance about the manner in which the offers 

are made by the W .H .O .

7 .  That in reply to paragraph 5 of the said Counter 

A ffidavit, it  is stated that the stand taken in this 

paragraph to the effect that the deponent did not 

complete 20 (twenty) years of service qualifying 

for pension# is contrary to the allegations made in 

paragraph 4 of the Counter A ffidavit . It  is 

reiterated that the deponent completed 20 (twenty) 

years* service on 7th of May, 1986.

8 . That the allegations made in paragraph 6 of the 

Counter Affidavit are denied and those made in 

paragraph 7(b) of the application are reiterated.

The deponent stood retired from service on the 

ej^iry  of three months* period of notice in October, 

1986, and the subsequent resignations submitted by 

him are of no avail.

9 . That in reply to paragraph 7 of the Counter 

Affidavit, the allegations made in paragraph 7(c ) 

of the application are reiterated and it  is denied 

that resignation was voluntary and the deponent is 

not entitled to any pensionary benefits.

DatedJ Lucknow, 

June 2 , 1989. Deponenl^.

VERlPICATiON

I ,  the abovenamed deponent, do hereby verify that

the contents of paragraphs 1 t4 of this

\
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Counter Affidavit are true to my own knowledge, while 

those of paragraphs ’ are believed

by me to be true on the basis of legal advice. Nothing 

is false herein and nothing material has been concealed/ 

so help me God.

Dateds Lucknow# 

June 2, 1989.

I identify the deponent/ 

who Hnovm to me. ;

, i^vocate/

High Court (Lucknow Bench)/ Lucknow.

Solembly affirmed before me 

on 2 .6 .1989  A .M ./P /M . by

Sri Hira Singh, the deponent, who is 

identified by Sri

Advocate, High Court, Lucknow Bench.

I have satisfied myself by examining 

the deponent that he understands the contents 

of this Affidavit which has been read out and

explained by me.

J
SATYf' J'* 
0ATHCC!V1!SV.̂ -NSR

B'iiiih Luekno*.HISh C ourt

No



,A VAKAIATMAMA
the Hon’ble H/ph r

........... o .

the above-named.................... '/^■■•■■S>;.!K,J:>f^^
_/ ****••••••♦►•«__ ** “**.

aSroShim  •I" "’'  >0 be

« ' «  ' " « . e  a b o v e .„ o ,e d  c s o  . n .

-<<0 hereby appo|„t

t

partys.

4i.

i" which the M m Tm av s ^ m e r o , 'h ’’’ '  “ ’“ ' ' ' " ’ “ 'M  case i„ ,h,s Co„

r i r r ' c : r h r : r - " - - -  c  c t : :

-  , a . . . . c ™ e „ .  . h e . o e „ V „ , 3 . - _ ,

To w ith d ra w -o r  com prom ise the saiH P .c
« - . ^ p . e s . h a . . 3 v

. To take execution proceedings.

To appoint and instruct any other Leaai Pr ♦ ■ 

powe, a„d autho,i,y/he,ebi, oonfe„ed .p „ „  ,he A dvocaT '°"t' ““ ' ' ’" ' ' ' " 9  "im to axercise the
6 to s ,9 „  ,h e p o w e ,o fa „ o ,„ o y o „ o u ,b e h a If '* '’ » " » ''« » •  -nay ,h ,„ U i, to do so

And I/w e the undersioneri rin har^u 

A dvocate o , his subsm ute In the  m a t.e , a l m T /ir o w r V c " "  “ “ " I '™

heanogs&w ii, info™  ,he Advocate fo, appearances whe„ the c L "  is o 2 d
And I / w e  undersigned do hereby agree not to hoiH tK .

responsible for the result of the said case. Th. adiourn^ ^
Court shall be of the Advocate which he shall receive and reZn7oThill7 ''"'

And I/w e  the undersigned do hereby a n r e e  that in th .  
the fee  agreed by m e /u s  to be paid to the advocarp • • '"h o le  or part of

w ithdraw  from the prosecution of the said case
is  only for the aoove case and above Court I /w e  hpr h ^ settled

w iii no t be en titled  lor the refund ot the same in any c a L 'w I't r o 'e v r *

contents of w hich h” e b ^ ll^ u n l's lo ld  ' f '

A ccepted subject to  the terms of fees. Client Client

Advocate Engin®5f|,
p0Kgrn«TH=rf of /nriis,

ts'-̂ttal Ground y.Met Bn*rS.
oi !rn̂;tiion  ̂

IMIIAMD (M«ry?nt|

/k

\
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VAKALATNAMA
In the Hon'ble High C ourt o f Judlcat

A t

Lucknow Bench

ure at Allahabad

’ ■* Verses

II

...........................................*.....................................Oefent./Respt./Accused
’ K N O W  ALL to whom these presents shall come that l / W e . . ^ ; ^  e ^ l j T V | .

the above-named....................................  .
............................................ hereby appoint

c ^ :  "iii
,v:A .\....':T7^..„.M .Y ::...l4 if4s-6cw rtTH ram rffw  Bench V a v A

■“  ■ A ..o c ;.e  3̂ . ; o , e d  case a „ .

10 w h ic h ! h V s l" Z  r . r d 'o / V e a V l T a r , ' !
.u b ie c , .0 paym ent „ ,  „ a s  sap ara .e l, Z ,  Z u Z Z

e.ou,o:: ' i : : : : : ,  r . : z :

“  . - - . . d „ e c s s s a , v o , p , „ p e „ o ,  .Ke p - o s a c j r ; ; ' . . ' : ' ; ! ; ; : : :  “ " a :
•>

■ ’ p a„ya . *o adm i, & /„ ,d e „ v  ,he  d o c .m e n ts  o f opposite
• * ^

To w ith d raw  or com prom ise the said case or subm it to arbitration anv d if f .r .n n

or disputes that m ay arise touching or in any m anner relating to the said case.

To take execution proceedings.

.0 do an i ° ^ ^ . c : » „ T , L : r w r : : a v 7 : : : : ; e t : r , o  b“ ^
course of the prosecution of the said cause, Progress and m the [

/ J  appoint and instruct any other Leoal P rartitinn^ , • • . . •
pow er and au thority /hereby conferred upon the A dvocate w hen ®^®^cise the
&  to sign the pow er of attornoy on our behalf, ^

And I/w e  the undersigned do hereby agree to ratify and rnnfirm  =ii .
Ad»ooat» o , his s u b s .„u ,e  in , h ,  m a ,,e , as m v /o u , o w „  a c s , as ii done by m X  To J  ' 
heanngs &  w ill inform  ll ,e  A dvocate  (o , appea.ances w hen  the case is ca lled .

-esponsib*e"2 r e r u r o f T h t  s !id  W ^ d l  r

Court shall be of the A dvocate w hich  he shall receive a n d T e ta in T o T h rs e lf^ '"" '

'̂ .zr£=£BB=~
c o m e n t J I  Oer^unto set m y /o u , hand to these p,esents the
contents o f w hich have been understood by m e/us on th is ..................... .............day o f ......................19

Accepted subject to the terms o f fees. C lien t Client

Advocate
Goi'trnmerf of indj®,

Cs'tfti Giootci Wai,:, gni-rl 
W.nî try of f,rir.M - ^

■ fellil )

A




